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Original Application No,101/1987

MeNe Jayasree Anthar janam - Applicant
Vs

1« Director General of Pests,
Daktar Bhavan, New Delhi=1.

2, Pestmaster General,
- Kerala Circle, Trivandrum.,.

3. Superintendent of Post
Offices, Tiruvalla Divisien,
Pin. 689101,

4+ Mrs. Saramma Oomman,
Postal Assistant, Nagaland
Uivisien, Nagaland.

Respendents
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M/s K. Ramakumar & C.P, Raveendra-
Nathan. -~ Counsel for the Applicant

2

Mre PJVeMadhavan Nambiar, SCGSC = Counsel for Respondents
_ 1 to 3.
Mre PeK. Abascbacker , - Counsel for Respondent
No.4,

CORAM

Hen'le S.ri C.Venkataraman - = Member-Administrative
Hon'ble Shri G.Sreedharan Nair- Member-Judicial
ORDER

| (pronounced by Hen'ble Siri G.Sreedharan Nair,
Judicial Member)

The Applicaqtla Reserve Trained Pool Postal
Rssistant in the Postal Department, Tiruvalla Division
has filed this application te issue an immediate direct=
ion F@f ner appsintment in any sne of the vacancies
of Postal Assistant existing in the Division. It is
alleged that there is a proposal to appeint the 4th
Respendent on transfer from Négaland Divisisn. The
applicant has prayed for staying the app#®intment of

the 4th Respondent.

2. A reply has been filed by the Respendents 1 te 3
wherein it is admitted that the applicant is the senior

most- among the RTP Landidates awaiting abserption and
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that she will be épp@inted accerding te her turn

when vacancies arise. As regards the 4th Respendert
it is stated that ne erders have been issued fer
trénsfarring herJta Tiruvallia Divisien and that since
tﬁe 4th ReSﬂ@ndéﬁ%~has made a reqgaest fer transfer

to Tiruvalla or Mavelikkara Divisien tﬁe same has

been registered.

2. The prayer éf the applicant te issue "imﬁediate
directian" fer her app@intment in the Tiruvalla Divisien
canﬁat be granted. As a candidate in the Reserye Trained
Peol,and being the senier moest in that categery, she

is ef course entitiqkt@ be abserbed when the next

vacancy arises in the Divisiene.

Je The Applicant has evidently appreached this
Tribunal apprehending that the 4th Respmndeht atpresent
wérking at Nagaland Divisien is being transferred te

the Tiruvélla Division. It is evident frem the recerds
that ne such srder of transfer has.yet been(paésed.
There is alse nething te shou that it hes been decided
te transfer the 4th Respondent te Tiruvalla Divisien.

On the.other hand what has been done is enly te register
the reguest of the 4th Respendent fer a transfer te
Tiruvalla er Mavelikkara Divisien. In accerdance with

the rules the Respendents are beund te register the

request of an empleyee for transfer.

4 It fellows that the applicant is not entitl&&

te any relief., As such the applicatien is dismissed.
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(C.Venkataraman) (G.Sreed Arén’kair)
Meamber=-Admve., Member=-Judicial '
27=-10~87 27=10=1987
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